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Resolutions

and English versions) of the Ministry
of Shipping and Transport for 1976-77.
Pluced in Library, See No. LT-
10585/78.)

12.0% hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1 have
to report the following message receiv-
ed from the Secretary.General of
Rajya Sabha —

“In accordance with the provisions
of sub rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the Guja-
rat Appropmation Bill, 1876, which
was passed by the Lok Sabha at its
sitting held on the 26th March, 1976,
and transmitteq to the Rajya Sabha
for i1ts recommendations and to state
that this House has no recommenda-
tions to make to the Lok Sabha in
regard to the said Bill”

12.04 brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-FIRST REPORT
SHRI G. G. SWELL {Autonomous
Districts): I beg to present the Sixty-
first Report of the Committee on
Private Members® Bills and Resolutiohs.

easlitance to
Mozowbbges (5t.)

PUBLIC ACCOUNTS COMMITTEE

HuNpRED AND NINETY-SEVENTH REPORT

SHRI H. N. MUKERJEE (Calcutta-
North East): I beg to present the
Hundreq ang Ninety-seventh Report
of the Public Accounts Commitiee on
‘ITrade Fairs and exhibition’s—Para-
graph 47 of the Report of the Comp~
troller and Auditor General of India
for the year 1973-74, Umion Govern-
ment (Civil), relating to the Ministry
of Commerce.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Frrry-riRsT RErPORD

SHRI D. BASUMATARI (Kohraj-
har) I beg to present the Fiffy-first
Report of the Committee on the Wel-
fare of Scheduled Castes and Schedul-
ed Tribes on the Ministry of Home
Affairs—Atrocities on  Schecduled
Casteg in (i) Village Budhuchak
(District Patna); and (ii) Village
Amli Kaur (District Banda),

e

12.06 hrs,

BTATEMENT kr ECONOMIC AND
TECHNICAL ASSISTANCE TO
MOZAMBIQUE

THE DEPUTY MINISTER IN "FE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): The House
is aware of the recent provocative and
aggressive acts commutted by the racist
regime 1n Southern Rohdesia against
Mozembigue. Tn the face of thege pro-
vocations, the Government of Mozam-
bique, on March 3, 1976, closed the
border and severed all trade and com-
munications with Rhodesia. This
courageoug step implementing U.N.
sanctions has opened a new stage In
the struggle for the liberatiow of the
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[8bri Bipinpal Das}

people of Zimbabwe and has rallied
world opinion in favour of Mozambi.
que and the freedom movement in
Zumbabwe.

The House will recall that, at the
last Commonwealth Conference in
Kingston, it was decided to assist Mo-
zambique if jt closeg the border with
Rhodesia thereby denying to itself the
considerable revenues it earned from
its road and rail links with Rhodesia.
On 17th March, 1976, the U.N. Security
Council passed a resolution unani-
mously condemning the aggressive
acts committed by the illegal minority
regime in Southern Rhodesia and ap-
pealing to all States to provide imme-
diate financial, technical and material
assistance to Mozambique. W have
also received a similar appeal from the
Secretary General of the Common-
wealth 1n a telegram addressed 1o the
Prime Minister.

Ag the House knows, it has been
the established policy of the Govern-
ment of India to extend unstinted sup-
port and all possible assistance to the
liberation movements in Africa, and to
oppose the obnoxious policies of
racism and apartheid pursued by the
white minority regimes in Southern
Africa To the liberation movement in
Mozambigue, we have and the privilege
of giving moral and material support
during the struggle for independence.

Today, when Mozambique hag taken
the bold and principled step ot impos-
ing U.N. sanctions against Rhodesia,
the sympathies of the Government and
people of India are wholly with Mo-
zambique and the freedom fighters of
Zimbabwe,

As u mark of our solidarity with the
Government of DMozambigue in this
v eritical situation, we have decided to
extend economic and technical assis-
tance to  Mozambique. The extent
and form of such assistance will be

Settloment) Bill

r

determined only after we hear further
from the Secretary General of the
United Nations and the Bacretary
General of the Commonwealth as well
as from the Government of Mozam-
bique about the priorities of their
requirements.

In the meantime, we have, as an im.
mediate gesture, decided to make a
grant of Rs. 900,000 as assistance to
the Government of Mozambique to be
used for the purchase of some of its re-
quirements from India, This grant
will form part of the collective contri-
bution to Mozambique by the Com-
monwealth,

—— L]

12.09 hre,
TEA (AMENDMENT) BILL*

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
I beg to move for leave to introduce a
Bill further to amend the Tea Act,
1953,

MR. SPEAKER: The questioh is:

“That leave be granted to intro-
duce a Bill further to amend the Tea
Act, 1953.”

The motion was adopted.

PROF. D. P. CHATTOPADHYAYA:
I introducet the Bill.

12.10 hrs,

LIFE INSURANCE CORPORATION
(MODIFICATION OF SETTLEMENT)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, on behall
of Shri C. Subramaniam, I beg to
move for leave to introduce a Bill
provide for the modification of
settlement arrived at between the
Insurance Corporation of India
their workmen.

ikgs

*Publisheg in Gazette of India Extraodinary Part 1L, section 2, dated

31-8-76,

tIntroduced with the recommendation of the President.



